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SHRI BAL RAJ MADHOK : You said,
the reply had to come. I have got the
reply. I am not satisfied with the reply.
1 bave sought your permission, Sir.

MR. SPEAKER: Will you please sit
down ?

SHRI BAL RAJ MADHOK : Will you
allow it or not? It is a very important
question. The Prime Minister has delibe-
rately misled the House.

MR. SPEAKER : Please sit down; I am
on my legs. You wrote to me just when
there were a few minutes left. I have not
gone into it. Let me examine it.

SHRI BAL RAJ MADHOK: May 1
raise it tomorrow ? It is a very important
question. The Prime Minister deliberately
said somcthing about the Delhi Adminis-
tration. You say, you have not studied it.
May I raise it tomorrow ?

MR. SPEAKER : I can let you know
only after 1 have studied it.

SHRI BAL RAJ MADHOK: This
matter was before you for the last 10
days. . :

MR. SPEAKER : I reccived your letter
only this morning.

SHRI BAL RAJ MADHOK : I sent the
requisition to you 10 days back. I will
be raising it tomorrow definitely. (Inter-
ruptions)

SOME HON. MEMBERS rose—

MR. SPEAKER : Order, order. Will you
please sit down? What is this practice
of getting up when 1 am on my lcgs ? Mr.
Jyotirmoy Basu, 1 warn you. If you be-
have like that, ¥ am not going to tolerate.
What is this? You are exploiting my
lenicncy. 1 will not tolerate it. On’ every
little thing. you get up and interrupt. I
warn you again not to do it.
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How can you have any time after the
Call Attention Notice is over ? How can
you have your say now ? Please sit down.

12.54 hrs.

QUESTION OF PRIVILEGE

STATEMENT DATED 8-12-1969 re. LOSS OF
SECRET DOCUMENTs FrRoM C.S.ILO.,
CHANDIGARH

MR. SPEAKER : Now, I have to inform
the House that I have received three
notices of question of privilege from Shri
Shivappa, Shri M. L. Sondhi and Shri
Kanwar Lal Gupta regarding the statement
made by the Minister of Education in the
House on 8th December, 1969, about the
Jetter written by the Director of the
C.S1.0. Chandigarh, to him. The copies
of these notices have been forwarded to
the Education Minister. I would like to
hear thc Minister and the Members before
deciding the matter. Let us first hear the
Minister.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : What is the motion? You may
read it out.

SHRI INDRAJIT GUPTA (Alipore) :
What is the question of privilege ? May
we know it ?

DR. RAM SUBHAG SINGH (Buxar) :
The motion may be read out

MR. SPEAKER : The motion is that ,khe
Education Minister made an incarr
statement. I sent that to the Education
Minister. He has now come with a state-
ment ready in his hands. Let us hear
bim.

SHRI KANWAR LAL GUPTA: This
is about the loss of sccret documents in
the C.S.1.0., Chandigarh.

MR. SPEAKER : That is the only matter
The matter before the House s
that the Minister made a categorical state-
ment that he did not receive the informa-
tion before such and such day. But the
hon. Members on this side say that he did
receive it earlier. So, I sent your letter
for his comments.
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K R.
V. RAO): Mr. Speaker, Sir, you were
good enough to refer to me the notices
which you have received from hon. Mem-
bers, Sarvashri N. Shivappa, M. L. Sondhi
and Kanwar Lal Gupta raising an issue of
breach of privilege on the ground that, in
the course of my observations during the
discussion on a Call Attention Motion in
the House on 8th December by hon. Shri
Supakar and others, T had  deliberately
misled the House and made false state-
ments. With your permission, Sir, I shall
proceed first to state the facts.

Sir, as the House would recall from the
proceedings of the day, hon. Member, Shri
Sondhi, repcatedly asscrted <that I had in-

formation about the missing designs
through a letter writtcn to me by the
Director, Central Scientific Instruments

Organization, on the 5th November, 1969.
1 categorically repudiated his assertion and,
by your leave, Sir, do so again. 1 have
also since had it verified from the CSIR
that no communication dealing with  the
loss of the documents was received by
them from my office on the 5th of Novem-
ber. May I also categorically deny at this
stage, Sir, the allegation made by  hon.
Member, Shri Kanwar Lal Gupta, that 1
had received a telegram in the first week
of November in which there was a refer-
ence to the loss of the documents in
question.

Sir, 1 should like to draw the attention
of the House to the following concluding
observations which 1 made on the subject
on that day :

“That is why I told him and I am
prepared to make a public statement
here, that if it is found that I received
the letier on the Sth November, and 1
misled the House saying that the first
time I came to know about it was on
the 25th November, I am quite prepared
to place my resignation in the hands of
the Prime Minister.”

SHRI HEM BARUA

You need not.

(Mangaldai) :

DR. V. K. R. V. RAO: I should like
o state, at thc very outsct, that although
in these final observations on that day, 1
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did refer to 25th November as the first
time I came to know about this matter,
1 bad said in my initial statement, as also
in the earlier part of the discussion on that
day, that I came to know about this matter,
for the first time, on 5th December. This
was due to the fact that in my preoccupa-
tion with the substance of Dr. Gill's letter
of 24th, which was mainly  concerned
with the police raids on his house and his
appeal for protection, the passing mention
that the letter had made to the loss of the
documents escaped my mind,  (Interrup-
rions).

SHRI RANIJIT SINGH (Kbhalilabad) :
Everybody seems to be infested by Mr.
Jagjivan Ram.

DR. V. K. R, V. RAO : This is a letter
which was acknowledged by my office in
(Interruptions)
although the fact that it had been acknow-
ledged was not in my personal knowledge
when [ spoke in the House on 8th Decem-
ber.  This communication. ..

SHRI S. K. TAPURIAH (Pali) : Let
the hon. Minister do his home work be-
fore he comes here.

DR. V. K. R. V. RAO: This com-
munication was a letter from Dr. Gill
seeking my protection and enclosing a copy
of a letter addressed by him to the Presi-
dent of the CSIR. This enclosure ran into
four closely typed pages and ...

SHRI S. K. TAPURIAH : So what?

SHRI M. L. SONDHI (New Declhi):
What is meant by ‘closely typed'? We
reccive so many letters from your Secre-
tariat which are closely typed.

SHRI P, G. SEN (Purnca) : ‘That is
how he is trying to make it an unimpor-
tant one.

DR. V. K. R. V, RAO : .. .dcalt mainly
with certain grievances of Dr. Gill and
the sense of humiliation (Interruptions)
which he had felt at what he stated was the
bad trcatment meted out to him by the
police and the CBI. There was only an
incidental and passing mention of the sus-
picion of Dr, Gill ... (Interruptions)
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AN :HON. MEMBER : Question ?

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Please read out that portion.

13 hrs,

DR. V. K. R, V. RAO: ...about Shri
Sud in regard to the missing documents
—to which fact I did refer during the
discussion, It is not true—as alleged by
Shri Kanwar Lal Gupta—that any other
letter on the subject writtecn by Dr. Gill
was received by me in the last week of
November. 1 have since had it confirmed
by the C.S.ILR. that no letter on the sub-
ject other than the copy sent to me by
Dr. Gill of the lettor, he had addressed
to the President of the C.S.LR. was re-
ceived by them from my office in the last
week of November.

As the House would thus observe, it
is not true that T received any communi-
cation from Dr. Gill in regard to the
missing documents around 5th November.
Nor is it truec that ] received any tele-
gram about that time of the nature
alleged by Shri Gupta. In my conclud-
ing observations in the House on 8th
December 1 also did refer to 25th Novem-
ber as the first timc when 1 came to know
about this matter. However. as 1T wrote
to vou, Sir. when you asked me for the
factd on the present notices. J have no
hesitation in expressing my regret if any
erroneous impressions were created about
dates by my initial statement or by what
1 said during the ecarlier part of the dis-
cussion, There was absolutely no inten-
tion on my part to mislead the House
and much less to mis-state any facts,

SHR1 RANJEET SINGH :
deeper things in it, Sir.

There are

SHR1 N. SHIVAPPA (Hassan) :  Sir,
1 am very glad that the hon. Minister,
being a Doctor, being a Minister, who
was also o Professor, who knows all the
pocedures and the Conduct of Busines,
and about the officers, has come out with
the true colour and admitted my allegation
and the charge made against him by re-
gretting, by advancing his regrets.  Sir,
regret has no place in the eye of law: in
the cye of procedure. The hon. Minister
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in his statement has denied about the
receipt of the letter. Hc stated that be
had not received any letter and that letter
which he has received from Mr. Gill is
in a self-explanatory nature and not at
all in the nature of.... (Interruption)

SHRI M. L. SONDHI : Sir, please per-
mit us to say something...(Interruption)

MR. SPEAKER : | would like to answer
that for my satisfaction. He made an
observation and said that he did not re-
ccive any complaint about the loss of
documents. Now he said that he received
a letter from Mr. Gill complaining about
the harassment caused by the police and
that was purely complaint about their
conduct etc., about the difficulties created
by the Police and not a complaint to him.
Tt was not a complaint. It was a letter
complaining against the Police, his search
of the house, harassment etc. There were
allegations against one Mr. Sood, as he
told me. He said that was received. But,
for a regular loss of document therc should
have been a specific, particular complaint.

SHRI M. L. SONDH1: You are¢ creat-
ing an impression as if.

SHRI KANWAR LAL GUPTA : Kind-
ly give us five minutes and let us make
our submissions before you say anything.
(Interruptions)

SHRI S. K. TAPURIAH : Jt is strange
to hear that he did not have the time or
the staff to read the documents.

SHRI N. SHIVAPPA : Kindly permit
me to complete what I was gomg to say.
There is no prescribed form and there are
no prescribed procedures available in this
country., much less in any other country,
to advance a complaint. A complaint can
be written in any manner provided the
sense of the misdrawings is put in. Cate-
gorically. Mr. Gill in his allegation made
in addition to his personal letter has
brought this out through this letter that
the drawings had been misplaced and mis-
drawn, and this information was for his
knowledge only.

MR. SPEAKER : Actually it is said that
one Mr, Sood did not hand over the
documents, and in his complaint Mr. Gill
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had suid that Mr. Sood did not hand over
the documents,

SHRI N. SHIVAPPA : The point of
privilege is this. The hon. Minister cate-
gorically denied that he had got any
carlier information, 1t is orily a question
of facts. I shall prove to your satisiac-
tion that he had earlier knowledge on the
23rd itsclf, he got the document and he
got the refercnce made by Dr. Gill. What-
ever may be the contents of that letter,
1 have submitted them for your kind
perusal along with the motion which T
intecnded to move. It has got evidential
value. It is for the Privilege Committce
to go into and not for me. who am rais-
ing this issue here, to decide. I have only
to prove it to your satisfaction. The
allegation that has been lcvelled in the
letter is a matter of evidential value and
so that is not to be taken into considcra-
tion now. It is a matter to be taken
into considcration either by the House or
by the Privileges Commitice and not at
this stage.

So, knowingly and intentionally und deli-
berately and categorically the hon. Minis-
ter had denicd the charge made by hon.
Members while the calling-attention-notice
was raised here that he had earlier know-
Iedge. So, one point is that he had
carlier knowledge, and once he had the
carlier knowledge about the misdrawing
there is no question of apparently thinking
that therc was a misreading of the facts
or a mis-statement of the facts. It was
not a mis-statement or mistake on facts.

I am going to give two cases for your
consideration. Onc is Mr. Subramaniam's
case, (vide LS. IV EV. dated 17-8-1966,
cc. 5165-78). where it has been observed :

“It is only a deliberate lie. If it can
be substantiated, that would certainly
bring the offence within the meaning
of the breach of privilege.”.

That iv onc case, The second is John
Profumo’s case in the U.K. There also,
he had resigned in a gentlemanly manner.
I preceume that the hon. Minister i¢ a
gentleman and he with his talents will re-
sigo forthwith.
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1 would request for your kind per-
mission to lay some of the documents of
which | am in possession, before the House
for its consideration. The hon, Minister
had forgotten the lctter on the 23rd. Here
is the photostat copy of the letter which
has been received by him. I shall place
it on the Table of the House for its kind
perusal. ..

SHRI RANGA (Srikakulam) : Let him
place it on the table of the House.

SOME HON. MEMBERS : It should be
placed on the Table of the House.

SHRI RANGA : This has got to bc sent

to the Privilege Committee, The Speaker
should not come in between,
SHRI N. SHIVAPPA: You may be

pleascd to give any ruling on this, I am
not worried about it. 1 am only submit-
ting that these are two cases. These are
the two references.

Further, not only has Dr. V. K. R, V.
Rao as Minister and vice-chairman of the
CSIR received this Ietter. ..

MR SPEAKER: He did not know that
Shri Shivappa would be so alert. . .

SHRI N, SHIVAPPA: When | am
muving the motion, 1 have to prove it.
Otherwise. what is the use ? Here is Dr.
Rao's  achnowledgement, 1 should not
refer normally to what has happencd in the
other House, but he had stealthily stated
in the other Housc that he did not have
an officc 1o receive these letters, that
mcans, he did not. have any clerk to re-
ccive the letters. 1 want to put onc
straight question to any Minister in this
connection, to any Minister who knows the
Ministry or who knows what the
job of the Minister is. How  many
clerks are there in cach officc of cach
Minister 7 Will  there be a private
secretary there or will there be a clerk ?
The hon. Minister may hide something.
But here is the attestation made by the
private sccretary to Dr. V. K. R. V. Rao,
which 1 am laying on the Tablc of the
House.

SOME HON. MEMBERS: Let him

plcase read it out,
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SHRI N. SHIVAPPA : It reads thus:

“Dr. P. S. Gill
Director

Central Scientific Instruments
Organisation,

Chandigarh, Camp: New Delhi,
November 24, 1969.

Dear Dr. Rao,

I am enclosing herewith a letter ad-
dressed to the President, CSIR, which is
self-explanatory also. I request you
kindly to go through this letter and give
me the protection I need immediately.

With best wishes and kind regards”.

MR. SPEAKER : That was not address-
ed to him.

SHRI S. K. TAPURIAH : Copy was sent
to him,

SHRI N, SHIVAPPA: It has been
acknowledged. It was with a covering
letter dated 23rd. I have submitted it
to you. This is a technical and legal
matter. This is not a matter which can
decided just on the spur of the moment
now.

MR. SPEAKER : Members get copies
of many letters addressed to so many
people. They are not directly addressed
to them,

SHRI SHEO NARAIN (Basti): The
Opposition should get your protection. We
have every right to question this Govern-
ment on this.

SHRI N, SHIVAPPA : This is a techni-
cal and legal matter. Attestation need
not directly be made by an hon, Minister.
Any attestation made by his PA is sup-
posed to have beecn made by the hon.
Minister, That is the joint responsibility
in the office. When attestation has been
made, the authority is fixed on the Minis-
try and thc Minister. I would like to lay
it on the Table of the House.

MR. SPEAKER: Whether Dr. Gill
wrote a direct letter complaining to the
Minister ? (Interruptions). That should be
proved (Interruptions). 1 am very sorry
this is stretching too far.
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SHRI M. L, SONDHI: On the Sth
November he had information. Let it

go to a tribunal and let them find out the
facts.

N

MR. SPEAKER : Let them prove it
He had said that he got it on the Sth
December.

SHRI M. L. SONDHI : First he denied it.
Then we find that this is the position.
You should be interested in defending the
privileges of the House This is a very
scrious matter. Documents have been lost.
This is about infra red eye. We are pot
interested in a Minister as such, but we
are intcrested in the security of the coun-
try. He knew it on the S5th November.

MR. SPEAKER : If they can prove their
contention, I am prepared to accept it.
But I cannot stretch things too far,

N ST W W : TEd T
aAargAFifam - (saEmEm)

SHRI M. L. SONDHI :
points to make.
nity.

1 bave many
Please give an opportu-

SHRI RANGA This is complicated
enough. Therc are two more members
who have also given notice. They have
got to make their points too. In between,
if you go on offering your remarks—
whether they are decisions, half-sugges-
tions or half decisions—it will be
difficult for us to proceed and come to
the actual truth. You are making it very
difficult for us to proceed. It is much
better for you and for the House also
if. ..

MR. SPEAKER: After all, I bave to
give a ruling. Why should it not be left
to me?

SHRI KANWARLAL GUPTA: You
must listen to us firs\,  qga FHTH ame

a7 Afam, 3qF A Fq= I A
W IR |

SHRI RANGA: There are
points which the Minister has

certain
admitted.
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Now you cannot expect us here and how
to come to a decision. It should not be
proper for you also to proceed that way.
If 1 may suggest, you should not take it
upon yourself here and now to give a
ruling.

MR. SPEAKER : I have to give a ruling.

SHRI RANGA : It may nmot be proper
for the Chair also to take upon itself
this onerous responsibility of deciding this
matter without invoking the aid of the
House. It would be much better—if I
may make this suggestion for your con-
sideration, for the consideration of the
House and for proper formulation and
observance of rules and conventions—
that this matter be sent to thc Committee
of Privileges. Let them discuss it, go
into all these things, let the Minister have
his say and let these members who have
given notice also put their side of the
case, and let their report come back to the
House, Then we can take a decision.

MR. SPEAKER: Let this be made
clear. Mr. Shivappa met me in my
Chamber. He said: “The usual proce-
dure is that a matter concerning privilege
when it comes is put before the House.
Do not put it before the House. It is for
the Chair to refer it to the Privileges
Committee.”

1f 1 have to refer it to the Privileges
Committee, I have got every right to be
satisfied. If the Housc has to refer it,
then I will not comment on it, I will
not say a word about it, I will put it to
the House.

SHRI RANGA: It is not so. It is
the whole House that is seized of it.

MR. SPEAKER : I will put the motion
before the House.  Are you prepared ?
If you want me to take a decision, I must
be satisfied. After all, it is a very im-
portant question, T cannot just go on
listening without seeking any clarification.
You say: why should 1? It is my judg-
ment you are asking for, it is a big res-
ponsibility T am taking as the Speaker of
the House. Without putting it to the
House 1 am taking that responsibility.

SHRI N. SHIVAPPA : We are not asking
for your judgment now.
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SHRI BAL RAJ MADHOK: It is a
matter of privilege and a decision has to
be taken either by you or by the House,
but you must give us time so that we
may be able to explain to you and the
House what we want, If you do not give
us opportunity and take a deciston your-
self, what can we do ?

MR, SPEAKER: I can only say that if
you want my decision only, not that of the
House, then you should not grumble. If
it is to be left to the House, T will just
scrupulously put it before the House.

SHRI KANWAR LAL GUPTA:
Whether you want to give your judgment
or leave it to the House, it is your dis-
cretion, but you should listen to us.

SHRI DATTATRAYA KUNTE
(Kolaba): May I make a small sub-
mission? Having raised the matter in

the House, would it be not necessary for
the House to be taken into confidence,
even if you are to decide? If it was a
matter between Mr, Shivappa or Mr.
Sondhi and Mr. Gupta and yourself, we
would not have been concerned. Having
taken the House into confidence, we hope
that you will take us into  confidence
fully before you come to a decision.

2R, SPEAKER : I accept your sugges-
tion. Now I will not interfere. My task
is over. I will just go on listening.

ot 2 o i (FvgE) ¢ swm
AT, AT FT AAT A AR | 1 aX
w7 20 faaz 7Y 73 & gafao o3 @
T ¥ fao 35 “fad & =T A
vt &= F fam AT WfTg aaf
R ra I} sTAT RaEr @ D
SHRI S. K. TAPURIAH : Secret papers

have been stolen, and he is thinking
only of his lunch, 1f he thinks that
Junch is more important than defence

papers, let him go and take it.

SHRI S. M. BANERJEE (Kanpur): 1
have a small suggestion. A particular
document, said to be a document from
a letter from Dr. Gill to the Chairman
of the CSIR, the Prime Minister, has been
quoted, by both the groups. Dr. Rao says
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{Shri S. M. Banerjee]

that it is a passing reference, becausc this
document, 1 have also seen it, is mainly
because of the CBI report (Interruptions)

MR. SPEAKER : Please sit down. You
want this to continue or should we take
it up after lunch?

SHRI S. M. BANERJEE: Let a copy
of the letter be circulated to al
and you can takc a decision tomorrow.

1 Memb

L)

SHRI M. L. SONDHI: I do not see,
why, when the responsibility of the House
is there, this matter should be shelved and

not be discusssed (/nterruption). Permit
me, Sir, to makc my submission,
SHRI1 TULSHIDAS JADHAV

(Baramati) : Close it now and revive it
after lunch,

SHRI M. L. SONDHI: You have been
ploased to permit this matter to be raised.
Mr. Bancrjee has been raising such matters
and the Ministers must ensure and con-
vince the House at all times, of their
highest performance in conveying informa-
tion to this House. I have checked and
rechecked the Minister’s statement; and in
judging the fitness of this matter for the
Privileges Committee, there are three
pertinent questions, three pertinent  pre-
mises, which would warrant the House to
take a very scrious view of the conduct
of the Minister.

Firstly, this House must deplore the
lack of constructive response by the Minis-
ter when it was pointed out to him that
he had prior information of the missing
documents. In my case, T said it a month
earlicr and I stand by that stat t
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security of the country. It has tended
to diminish the respect due to this august

House and its hon, Members. This is &
serious charge against him.
Secondly, the Minister's role in the

comprchensive  arrang by which
Parliament relates itself to the CSIR is
thcre, How can thc Minister impair this
relationship by misleading replies to
the btasic questions which were asked of
him. The Minister wrongly suggested that
there was no burden for him to carry.
He is the Vice-Chairman of the Council
of Scicntific and Industrial Research. He
is supposed to look after this gigantic
enterprise for scientific research in  this
country. On scientific research dcpends
the futurc of this country. Here is a case
where a murky affair has been dealt with by
a leading newspaper; it lasted a whole
month, and the Minister slept soundly about
it. Would it not rouse our ire, when this
is a question where a matter of great sig-
nificance is involved ?

Thirdly, the capacity of thc mis-state-
ments of the Minister for mischief would
lead the House to under-rate the strategic
value of the missing documents, It was
an infra-red ray equipment to be fitted
into the Centurion tanks. This cou!d not
be used properly during the Indo-Pakis-
tani war. Money has been spent. The
value of a part was ncarly Rs. 10.000.
This has been shuttling between Chandi-
garh and Hyderabad. The security of our
country depends upon it. The army's
preparcdness depends on this matter, and
on this matter which is a breach of pri-
vilege, I feel this House has come to a
stand where perhaps we are going to chart
out a very strange dircction and spend the

which adds a new dimension to this whole
problem. Considering that the Minister
made his comments some days later, after
the genuine concern of the Members of
this House had bcen conveyed to him, it
is an inescapable conclusion that the
Minister’'s mis-statements tended to ob-
struct the proccedings of this House and
should be considercd a breach of privilege
or contempt as the mis-statements have
hindered the porformance of their legiti-
mate functions by Members of this House.
We have to bring it to the notice of this
House and the country when secret docu-
ments are missing. which involve the

time discussing minute matters on what
concerns the security of our country,

1 am not going into the merits of the

case. This Housz is not going to send
the matter to the United Nations. It is
only going to send it to the Privileges

Committee of this House which can re-
ceive directions from you, from hon.
Members. What is the hesitation ? Let
the hon, Minister not give us all this alibi.
Let him agrec that the matter goes (o
the Privileges Committee, It is a matter
which will bring credit to this House,
which may even bring credit to the Minis-
ter, where he can be represented; he
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can present his views properly. Here, he
has led us into confusion and every state-
ment of his makes the confusion worse
confounded.

WA TR owere AP,
qat wgem

IR NPT : AT TG ATHT-
T AT o I ¥ AR gy mwA
T35 o )

WA wvvE s fr fafie
t Rt § #iferma 21 F ¥ gam
@y F ffewr N 1 =N w7 e
T8 A frdard 3 s afew
T E I T AT F qu Y Frforer avar
F A gz A w7 o v owX §
AR 9 & § A (e A S
¥ A I Folgw e At gar
g I Y wflw Ay AA wrew
A e fifers goe Aroam
ACH ] 2197 7 A Ty

sitﬁtmq‘a:mwwg‘m
T aw At ga At
MR. SPEAKER : I will put it before the

House, and let the discussion go. I am
not going to decide.

13.25 Hgs,

The Lok Sabha adjourned for Lunch iill
Twenty-five minutes past Fourteen of the
clock.

The Lok Sabha re-assembled after Lunch

&t twenty-seven minutes past Fourteen of
the clock.

[MR. DEPUTY SPEAKER in the Chair]

st T et (qEAr) oI
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SHRJ M. L. SONDHI (New Delhi): Be-
fore the House adjourned for lunch, the

House was discussing the matter relating
to the loss of certain documents,

. MR, DEPUTY-SPEAKER : Bcfore the
House was adjourned, the Speaker had
said that you might table a regular
motion and he will consider it. 1 under-
stand that motions have been tabled. The
Speaker will consider those motions,

SHRI M. L. SONDHI : This matter was
raised with the Speaker many days ago
and it was represented to him that various
statements werz made by the Minister at
various times, The matter is rather scrious
and it can go to the Privileges Committee.
This was our clear understanding,

MR. DEPUTY-SPEAKER: | am not
disputing it. Bzfore adjourning  the
Housc, the Speaker said that you might
table a rcgular motion and he would con-
Now he is coming back at about
3.30. Hc is scized of the matter. It
i« urgent. When he comes back, he will
have the opportunity of secing the motions
that have been tabled. Hc has not seen
them yet.  Give him a little time and let
him consider it,

sider it.

SHRI N. SHIVAPPA (Hassan): May
1 make a submission ?
MR. DEPUTY-SPEAKER: The hon.

Member should be very brief.

SHRI N, SHIVAPPA : T shall take only
just a few minutes,

MR. DEPUTY-SPEAKER: He has
already had his long statement in the
morning. . .

SHRY N. SHIVAPPA : No, not at all.
Kindly permit me. T was just making out
my case because 1 was the Mover of the
motion. .. )

MR. DEPUTY-SPEAKER : | think thc
hon. Mcmber has already tabled a motion.
The Speoaker is coming in an hour or
<o and et him have the opportunity of
looking at his motion and then the ques-
tion can be considered.

SHRI N. SHIVAPPA : Will it be taken
up today or tomorrow ?
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MR. DEPUTY-SPEAKER :
Hon, Speaker come and see
first.

Let the
the motion
He has not even seen that motion.

SHRI S. M. BANERJEE (Kanpur):
About this matter, we shall wait for the

Speaker. Let him come and decide this
issue,

As regards the issue raised by Shri
Ramavtar Shastri, I would submit that
it is a serious situation in Jamshedpur.
The Labour Minister had promised to
make a statement on it. Thousands of
workers are starving on the streets, I
would only request you to direct the
Labour Minister to come and make &
statement. There is President’s rule in
Bihar, and there is no elected Government

there.
St TrmEATT e ¢ ZEr  arwy

g AT I & | A8 FATAAT Ay 09
FQ § AT I A FF FIA AL
T R wIA 9FIA w0fzd e awr
LI

MR. DEPUTY-SPEAKER: [ zm not
disputing that the matter that the hon.
Member is referring to is important, But in
order to conduct the business of the
House, T would suggest that it may be

donc in a regular manner. Now, let us
80 on with the business before the House.

ot Wi w1 (FFATT) : AEATYT
& MrAY a9 Ry, agt @1 @ wwEn
o v _m ? f T FA wgaa
A grearaa frar ar fr faadr s
xorin, ar freemfar g% § 97 #
fgr #¢ faar sam s Y arfes
g% ¥ 97 Y aw ¥ A s
23 A Y FrearAT fxar a1 ) F
AT gEAA FT QT G AW 1 @
& AT YT X qEW F' gATAS dfwd
T IFF AT A 5 ag w@w
g

MR. DEPUTY-SPEAKER: I have got
his point now. If the hon, Minister has
made that commitment, he has got every

reason to fcel aggricved. But for my
purpose, [ have to conduct the business of
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the House, So, let the hon. Member kindly
find out some regular procedure to raise it
before the House. That is my only
request.

SHRI INDRAJIT GUPTA (Alipore) :
We had tabled calling-attention-notices, but
they have not been admitted.

SHRI YOGENDRA SHARMA (Begu-
sarai) : There is President’s rule in Bihar.
We have been giving calling-attention-
notices, but they are not being admitted.
We have been trying our level best to
raise it.

Please tell us where we shall discuss this
issue. Please tell us and guide us.

sft TREArT mreR : ag dae
g 9 & 1 (smwaw) dTE w6
Fqare AT I3, fagre w1 G | a@gr
AT AR AT TEE |

SAWRFT AT © 193§ W qWT

W OoIT F M R Y oFQ

g

MR, DEPUTY-SPEAKER: I am sure
that in order to conduct the business of the
House, the hon, Member does not expect

the Chair to take a snap decision on any-
thing.

Y qETRATT e @ FEeaArE A
TA FA F AT T A AR FQ
i, ag dEr A & ?

MR. DEPUTY-SPEAKER : The hon.
Member must give the Chair an opportunity
to study the matter and give it the due
seriousness that it deserves. If a snap
decision were to be given then the matter
would not receive the serious considera-
tion that it deserves. So, I would humbly
request hon. Members to kindly cooperate
with the Chair. There are many procedures
open to hon. Mcmbers. They may do the
thing in a regular manner. Due serious-
ness should be given to it. Now, let them
allow me to go on with the business of
the House.

SHRI YOGENDRA SHARMA : We
obey you, but we have been giving notices.
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for the last three or four days and they
are not being admitted. 40,000 workers
are on strike, and five MPs are wanted
there, and we cannot go there. What is
the forum where we can discuss it ?

SHR] BHOGENDRA JHA: Yov may
kindly admit a discussion under rule 193.

That is in your power and you can do it.

MR. DEPUTY-SPEAKER :  Even for
that he has to give notice.

SHRI S. M. BANERJEE : I rise on a
point of order....

MR. DEPUTY-SPEAKER : 1 would

request the hon, Member to kindly co-
operate with the Chair. I think the House
is now seized of the matter.

SHRI S. M. BANERJEE: I rise on &
point of order. You have just said that
some procedure should be adopted so thet
the serious situation in Jamshedpur can be
discussed here. I had tabled a calling-
attention-notice but that has been rejected.
We requested the hon. Minister outside
Parliament and also inside Parliament and
we had also requested the hon. Prime
Minister to make a statement, but they have
not made any statement so far. So, I am
taking rccoursc to our procedure. May
I invite your kind attention to rule 340
which says :

“Al any timc after a motion has been
made, a4 member may move that the
debate on the motion be adjourned.”

The motion now is that the papers may
be laid on the T.ble and then the Mono-
polies Bill may bc taken up......

is

MR. DEPUTY-SPEAKER : There

no motion now.

SHR! S. M. BANERJEE: There is a
motion before the House that the Mono-
polies Bill be taken into consideration. I
move that the debale on that motion be
adjourned.

MR. DEPUTY-SPEAKER: Even for
moving that motion, the Chair's permis-
sion is necessary. 1 have not given him
that permission.

24, 1891 (SAKA) Miscellaneous 242

SHRI S. M. BANERJEE: No permis-
sion is necessary under this rule. It rays
that any Member may move that the de-
bate on the motion be adjourned. So, mo
permission is necessary.

MR. DEPUTY-SPEAKER: 1 have not
given him permission to move that motion
now.

SHRI S. M. BANERJEE: 1 do
nced your permission under the rules.

not

SHRI BHOGENDRA JHA : You may
admit a discussion under rule 193.

MR. DEPUTY-SPEAKER: I would
humbly request hon. Members to co-ope-
rate with the Chair. I am sure that by
this time the House is fully seized of the
seriousness of the matter, and also the
hon. Member's concern for that matter.

SHRI S. K. TAPURIAH (Pali) : You
must be aware of the fact or you might
have seen in this morning’s papers that the
USSR Embassy is opening a cultural cen-
tre in Trivandrum in spite of the Govern-
ment of India's rcfusal thereto. It is a
very scrious metter that the Embassy is
acting as if it is a super-government and
it is ignoring the Government’s advice in
this matter. :

SHRI M. L. SONDHI: I think even
Shri Jyotirmoy Basu would be prepared to
support us on this.

SHRI S. K. TAPURIAH : The Govern-
ment must make a statement on this and
must make their stand clear, whether such
permission was sought and whether ip was
refused, and if so, what steps they are
going to stop the construction there.

MR. DEPUTY-SPEAKER: A calling-
attention-notice had becn tibled opn this
matter but the Speaker has thought it not
proper to admit it.

SHRI S. K. TAPURIAH: You may
guide us as (0 what we should do.

SHRI HEM BARUA (Mangaldai) :
| had submitted a calling-attention-notice.

SHRI S. K. TAPURIAH: We place
ourelves in your hzad, and you may
guide us as to the manner in which we
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[Shri S. K. Tapuriah)

should raisc this subject in the House, so
that we know Government's stand  and
whut exactly the position is in this matter.

MR. DEPUTY-SPEAKER : When the
Chair is supposed to take a decision, it
must be as reasonable as possible in arriv-
ing w4 a decision. But once a decision is
taken, the Chair is not expected to enter
into an argument over i in the House.

SHRI S. K. TAPURIAH : We are not
entering into any argument. The Chair
has refused to admit the calling-attention-
notice.  You may tell us what method we
should follow by which we can raise it in
the House.

MR. DEPUTY-SPEAKER : The hon.
Member may mect the Specker in his
Chamber and thrash this matter out.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Very recently, serious excesscs
have been committed by the army person-
nel on the Napas. We had given a calling-
attention-notice on this, but it has been
turned down. Would you be so kind as
to dircct the Defence Minister to meke a
statement on this because it is a subject
of very great importance.

MR. DEPUTY-SPEAKER : If the deci-
sion has been taken by the Speaker, then
the hon. Mecmber may Kkindly meet the

Hon. Speaker in this Chamber and thrash
it out and convince him.

SHRI JYOTIRMOY BASU: It is a
very serious matter.

MR. DEPUTY-SPEAKER : | am not
disputing it.

SHRI JYOT'RMOY BASU : Helpless
unarmed village folk have beep tortured
by the Army personncl. You may direct
the Defence Minister to make a statement
on this,

SHRI SHEO NARAIN (Basti) : It is a
question  of the country's interest. A
foreign country has interfered. 1 am not
interested in that now. but | only want
that Government  should come forward
with o statement, because we want to know
what the stund of Government is about
these Russian people opening their cultural
centre at Trivandrum.
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SHRI S. M. BANERJEE : The AICC
building in New Delhi is an evacuee pro-
perly, and some’ evacuces have occupied it.

st fovg Awm@w : F 3w F geme
EA

IMeTA HITPT, TZ AZT TEMEE
FYIT 7 1 ZIT AFE FAE AT
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SHRI S. M, BANERJEE: The AICC
building at Jantar Mantir Road in New
Delhi is an evacuee property. They have
forcibly occupicd it. Why should they
occupy the evacuee property ?

SHRI HEM BARUA : About the exces-

MR. DEPUTY-SPEAKER: I am not
entertainin: thag subject here  now. The
hon. Member may Kkindly meet the Hon.
Spcuker in his chamber and thresh it out.

SHRI M. 1. SONDHI : Kindly give me
half a minute. Four labourers, were co-
vered wi'h debris right here in New Delhi
when they were working under one of the
departmental organisations of Government.
Has one to die in an air-crash before a
condolence message is sent 2 On humani-
tarian grounds. we should condole  their
death.  Right here in our capital city, four
labourers were buried under the  debris.
The sentiments of the whole House, T am
sure, will be with those unfortunate pcople.

14.40 Hrs,
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF
TION AND REVILW

INDIAN OIL. CORPORA-
BY GOVERNMENT

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHEMI-
CALS AND MINES AND METALS
(SHRI D. R. CHAVAN): Sir. 1 beg
to lay on the Table a copy c;.:ch
ol the following papers under sub-cection
(1) of section 619\ of the Companies Act,
1956 :—

(1) Review by the Government on
the working of Indian Oil Cor-



